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Proceedings 01 tAe Council qf tne Governor General of Illdia, assembled Jor 
tAe purpose of making .Laws and Regulations under the provisions oj' 'Ae 
Indian Councils .Acts, 1861 wzd 1892 (24 ~ 25 rict., c. 6'1, a,Hl56 §' 
66 'Pict., c. 14).· 

'The Council met at Government House, Caloutta, on Friday, the 1st March, 
1907. 

PRESENT: 
His Exoellency the Earl of Minto, F.a., G.C.H.G., G.H.8.I., G.H.I.B., Viceroy and 

Governor General of India, p,·esiding. 
His Excellency General Viscount Kitehener of Kha.rtoum, G.C.D., O.H., G.c .•. G., 

Commllonder-in-C4ief in India. 
The Hon'ble Mr. H. ErIe Richards, R.O. 
The lIon'bIe Mr. E. N. Baker, 0.8.1. 
The Hon;bIe Major-Genemi C. H. Scott, a.B., a.A.. 
The Hon'ble Sir Harvey Adamson, KT., C.S.I. 
The Hon'ble Mr. J. F. Finlay, C.S.I. 
The Hon'ble Mr. A. A. Apcar, 0.8.1. 
The Hon'ble Mr. S. IsmBY, a.s.l. 
The Hon'ble Mr. W. T. Hall, C.S.I. 
The Hon'ble N awab Bahadur Khwaja SBlimuUa of Dacca, 0 9.1. 
·.L·he Hon'ble Nawab Saiyid Muhammad Sahib Bahadur. 
The Hon'ble Sir RameshwMa Singh, X.C.I.B., JrIa.harajllo Bahadur of Darbhanga. 
The Hon'ble Munshi Madho LsI. 
The Hon'ble Mr. Gangadha.r Rao Madhav Chitnavis, C.I.B. 
The Hon'ble Sir S. W. Edgerley, x.c.v.o., C.UC. 
The Hon'ble Mr. H. W. W. Reynolds. 
The Hon'ble Mr. F.A. Slacke. 
The Hon'ble Mr. H. A. Sim, C.I.B. 
The Hon'ble Tikkllo Sahib Ripudaman Singh of Nabha. 
The Hon'ble Dr. Rashbehari Ghose, a.I.B., D.L. 

QUESTIONS-kND ANSWERS. 

The Hon'ble TIXKA SAHIB RIFUDAHAN SINGH OP N ABHA asked-
.. Will the Govcrnment be pleMCd to lay on' tho table a statement showing (n) 

the nam08 of tJlO States which maintain Imperial Service Troops, (b) tho annual 
income of each State, (c) the strength of Imperial troop., maintained by it, amI 
(cl) its annuru cost of maintenance of thA Imperial Service Troops? 



QUESTIONS .AND .ANS1fTEllS. 

[Phe Commander in-Chief; Nawab .Bahadtff' Khwaja [1ST lIAncu, 1007.J 
Salimulla 0/ IJacca j Sir lIaN>ey Adamson.] 

liIi!\,ExQeUency THE COlrlMANDEll-:-IN-CUlEJ' replied :-

, 'f I ~ very glad to beablo to do 80."-

The Hon'ble NAwAB BAHA.DUll KHWA.JA. SALlJrIULI.A. OP DACCA.. 

asked:-

~ o  its final resolution, will Govornment be pleased to 
ta.ke the public into its confidence and sta.te w.ha.t it proposes to do 88 regards the 

oolistitution of the Legislative Council1l, the amendment of which has now heen 

o~ some time under the. consideration of Government? 

cc Can Government soo its way to place on the Oouncil table any papprs 

regarding this matter? ~ 

The Hon'ble Bir HARVEY ADAMSON replied::-

co The Government is not prepared at present to make any pronouncement 
in the matter or to lay any papers on the table ... 

. The Hon'ble NAWAB DAHA-DUR KUWAJA. SALIllULL!. OF DACCA 

asked:-

.. Will Government be pleased to state how many' Conncillors of th, 
Empire' have been createll since the appointment of·those on the Proclamation 
. of our late beloved Queen, as Empress of India, and to give.the na.mes of those 
now living holding this high offioe ? " 

His Excellency TUB COMMANDER-IN-CHIRP replied:-

.. No further nomina.tions to the title of • Councillor of the ~  have 

been made sinoe its creation in 1877. None of the Indian Chiefs and ~ 

on whom the tit16 was then conferred are now alive. It 

The Hon'ble N AWAD DAIIADUR KnWAJA SALIHULJ.A OF DACOA 

aaked:-
. ~ .  . 

.. Has the attention of Government been drawn. to the ar.ticle in ~  Moslem 
Patriot of Madras, dated the 24th January last. on Mr. 4-. ~ IWiqi's pamphlet 
on 'Inversion of Time,' regarding the neglected state of the graves at 

Rangoon where lie buried Daha.d.ur ~~ the last of the Delhi ~ . and 
his Oonsort ? It 

"·If BO, will Government be pleasod to move the Governmont.of Durm" to 

reconsidr.r its decision and 800 to a suitable tomb being raised where lie interred 
these distinguisht>d personages." 



QUESTION .ANIJ ANSWER; PROVINOI.,4L ~ . 43 

[1ST ~ .C . 1907.] [Sir Harvev .Adamson i Mr. lUclla,·ds.] 

The Hon'blo SIR HARVEY An.urSON rcplied-

.. The attention of the Government of India has not boon drawn to any nrtitlle 
in the Moslem Put"wl regarding the state of tho grave at Bnngoon of tho In.te 
Bahadur SImh, the last king of Delhi, but as Ii matter of fact the question of tho 
desirability of suitably marking for historioal purposes his burial-plnce has been 

for some time past under the consideration of the Goverllment of India and 
~ o o  have been sent to the GoverDment of nurma." 

PROVINCIAJ .. INSOLVENCY JUT .. J ... 

The Hon'ble Ma. ERL1!l RIOHARDS presented tho Report of the Select 
Committee on the Bill to consolidate and amend the Law relating to Insolvenoy 
in British India 88 administered by Courts having jurisdiotion outside the Presi-
dency-toos and the Town of Rangoon. He said :-" My Lord, I have on a 
former occasion explained to this Oouncil the object and the BOope of the 
Provinoial Insolvenoy Bill. As the Oouncil are aware, the Bill in the fonn 
in which it was introduced was practically taken from the Chapter on Insolvenoy 
in the Bill to amend the Civil Procedure Code &8 revised by the Select 
Committee which considered that Bill. In that form it had been twico circulated, 
but enveloped in a mass of other material it had escaped particular attention. 
In its present form as a separate Bill it has rooeived more consideration 
and most useful oritioisms have beon submitted. not only by the High Courts 
and by Judges in various parts of India, but also by various legal Associa-
tions, headed by the Standing Committee of the' Bar of Calcutta. Theso 
criticisms have been subjected t.o a careful examination by the Select Oom-
mittee, and it will, I think, be fouud. that they have been largely met by tho 
~ d  that have been introduced into the Bill. In any mOOllure of legal 
reform we have to face the diffioulty that conditions vary greatly in the different 
parts of India, and it has been pointed out to U8 by more than one authority that 
the Bill 88 circulated Willi in advance of the requirements of the more backward 
areas. We have introduced a provisign. to meet this di1Bculty which will. 
we hope, be found satisfactory. I will not, my Lord, at this stage d.iscU88 the 
particular amendmonts whioh are submitted for the consideration of this CounCil : 
they are fully dealt with in the Report of the Select Committee, and I shall 
have an opportunity of explaining them before tho BCSsion olOlQl, I will oontent 
myself today with formally presenting" the Report." 



44 OENTRa PROVINOES :BOILER INSPEOTION. 

[M1·. Finlay] [ls'f MARCH, 1907.] 

CENTRAL PROVINCES BOILER INSPECTION DILL. ' 

The Hon'ble MR. FINLAY: "Your Exoellenoy, I have now to ask the Council 

to take into oonsideration the Central Provinces Boiler Inspection Bill, which was 

introduced on December 14. This is a non-oonteotious Bill, and tho comments on 

the Bill received since its introduction do not indioate the need of any alteration 

of importance. It is therefore considered unneoessary to refer the Bill to a Seleot 
Committee. Whon the Council aocepts the motion I am now about to move, I 

shall propose three unimportant aDlAndments. I move that the Bill to provide for 
the inspection of Stoam-boilers and Prime-movers and for their management 
1y competent Engineers in the Central Provinoes be taken into oonsideration." 

The motion was put and agreed to. 

The Hon'ble MR FINLAY:" The first two amendments that I have to propose 

fl.re to olause 10, the olause whioh provides for appeals against a refusal by an in-
speotor to grant a boiler lioense. These amendments are proposed in consequence 

o(the remarks on the olause made by the Chief CommisJioner. They make it 

olear that the District Magistrate must a ppoin t one or more 888e&sOrs to aid him in 
disposing of an a'{lpeal, while the Oommissioner in hearing an appeal from the order 

of the District Magistrate may act either with or without the aid of aS8essors 

at his disoretion. The Commissioner will have before him the views of the 

expert assessors who sat with the Distriot Magistrate; and it will often not be 

necessary for him to call in further expert advice. I move that in sub-clause 
(1) of olause 10 of the Bill, for the word' may' J in line 1, the word' shaU' be 

substituted. " 

The motion was put and a!?,rced to. 

The Hon'ble MR. FINLAY moyed that in sub-olause (3) of the same olause, 

for the words ant! figures" in accordanoe with'the provisions of Bub-sections (1) 
and (2)" the words and "figure" to inquhe into and det.ermine ~ appeal, with 

or without the aid of I18SElSS01'8, as he may think fit, in accordanoe with the pro-

visions of sub-section (2)" be suustituted. 

'11l!l motion was put and agrceu to ... 

'rho Hon'ble MR. FINLAY: "Tho thircl, a.mendment which I proposo 
.reducos to Re. 60 tlle sum of Rs. 150 which c]ausc 11 allows the apllella.te 

Court to require the owner of tho boiler to pay as costs in the case of an unfounded 

or frivolous appeal. I propose this amendment at the instanoe of my friend 

Mr Chit navis. 'rhe Hon'hlo Member naturally takes a special interest in a 
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LIST MARCIl, 1907.] [Mr. Fitlla.!/.] 

Oentral Provinces Bill ; Bnd he w:as good enough to go through the Dill with me 
a few days ago. We disoUSHeCl soveml points and in tho end the Hon'ble 
Member expressed his willingness to accc}Jt tho Dill as it stands with One 
exception. The exception was clause 11, whioh allows a penalty to be in-
:Oioted on the owner if the appellate Court is of opinion that an appeal is 
unfounded or frivolous. Mr. Ohitnavis was apprehensive that this olause 

might have the effeot of unduly restrioting resort to the right of appeal from tho 

orders of the inspectors, and he at first proposed that the olauseshould be omittecl 
altogether. I referred him to tho similar seotions in the oorresponding Acts ill 

foroe iII. other Provinces, and mid that the provision in question would be used 
only in extreme cases, and that it was desirable to have some" means of discourag-
ing unfounded or frivoloUR appeals. The Hon'ble Member then said that he 

would be content if the penalty in the olause were reduced from Rs. 150 to 
n.s. 60. I accepted this suggestion, with Your Excellency'S permiasion. The 

reduced penalty will be suffioient to BOOure the object in view. I move that in 
emuse 11, sub-clause (1), fifth line, for the words' one hundred and fifty,' the 
word 'fifty' be substituted." 

The motion was put and ~" d to. 

The Hon'ble MR. FINLAY moved that tho BiH as amended be passed. 

The motion was put and agreed to. 

The Counoil adjourned to Friday, the 15th March, 1907. 

OA.LCUTrA. : 1 
!l'he 1st March, 1907 . .5 

J. M. MACPHERSON, 

Secretar!/ to tAe Government of India. 

Legtslatif)8 Department. 




